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e’ / ORDER

Per Rajesh Kumar, AM :

This is an appeal filed by the assessee against the order dated
03.01.2024, passed by the Id. CIT(A), National Faceless Appeal Centre,
Delhi, for the assessment year 2011-2012.

2. A perusal of the para 4 of the impugned order we found that the
assessee was non-cooperative before the Id. CIT(A) during the course of
appellate proceedings, resulting into dismissal of the appeal of the
assessee. However, Id. counsel for the assessee submitted that there are
certain details and information as required by the Assessing Officer could
not be furnished before him. Therefore, the assessee may be given one
more opportunity to furnish the relevant documents before the Assessing
Officer to substantiate his case.

3. On the other hand, Id. Sr. DR did not oppose the above submission

of the Id.AR
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4. After hearing the rival contentions and perusing the material
available on record, we are of the opinion that the issues involved in the
appeal of the assessee requires verification at the end of the Assessing
Officer. Accordingly, in the interest of justice, we restore the issues in the
appeal of the assessee to the file of Assessing Officer for deciding afresh
after taking into consideration the evidences and documents to be filed by
the assessee in an opportunity provided by the AO.
5. In the result, appeal of the assessee is allowed for statistical
purposes.

Order pronounced in the open court on 26/08/2025.
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